| TEM NO 1K COURT NO. 7 SECTI ON XV

(For Judgnent)

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Cvil Appeal No(s).4614 OF 2006.

Arising out of Petition for Special Leave to Appeal (C) No. 1242 of 2006.

M RAJA Appel I ant (s)

VERSUS

CEERI EDUCATI ONAL SOCI ETY PI LANI & ANR. Respondent (s)

Date: 31/10/2006 This Appeal was called on for Judgnent today.

For Appellant(s) M. V. Sivasubranani an, Adv.

For Respondent (s) Ms. Sonia Mthur, Adv.

Hon’ ble M. Justice S.B. Sinha pronounced the judgnent of the Bench conp
rising Hs

Lordship and Hon'ble M. Justice Markandey Katj u.

Leave granted.

The appeal is dismissed in ternms of the signed reportable judgment. No
costs.

(Subhash Chander) (Pushap Lata Bh
ar dwaj )
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